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RE. NOTICES OF PRIVILEGE MO-
TIONS AGAINST THE MINISTER OF
FINANCE AND SHRI ARUN
SHOURIE—Contd.
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SHRI J. K. JAIN; Please allow me to rise
on a point of order. (Interruptions).

Shri Arun Shouric

MR. DEPUTY CHAIRMAN: Now, I would like
to tell Mr. Jain that once we have “allowed the
matter to be raised, this will be raised. You can
waste the time of the House as much as you like I do
not mind it,

SHRI J. K. JAIN; The Chair is responsible
because you are allowing them. (Interruptions)
What is happening is not according to the IPS-
cedure. Sir, I protest. Whatever is going on this
House under your Chairmanship is not under
the procedure. And I protest and I stage a walk-
out against the behaviour of the Chair. The
Chair cannot do this. You are conducting the
House against the procedure and I stage a walk-
out because we are not to sit here and hear
whatever these people are barking here.

At this stage, the hon. Member left the
Chamber.
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You are free to repeat it. Nowhere has it gone
On record. Yes, Mr. Ad-vani.

SHRI LAL K. ADVANI (Gujarat): Mr.
Dputy Chairman, Sir, I am grateful to you for
ensuring that this important matter is
discussed in a proper atmosphere in this
House. I am grateful also to the ruling party
for enabling us to continue thi; discussion
today. Otherwise, perhaps, it would have
ended last evening in an hour or so, But,
somehow because of various points of order
raised and all that we have been given this
opportunity of carrying on the debate today
also; though it is rather unfortunate that we
will be encroaching upo, the non-official
business.

Sir, I will try to sum up. I will not repeat
anything that i have said yesterday and
confine myself to the objectives that I had
placed at the outset. One single sentence,
statement

made by Mr. Venkataraman, the Finance
Minister, in the course of his replies to the
Calling Attention Motion is what I impugne
and what [ regard a5 having misled the House.
I hold that he has don, so wilfully but at this
particular point of lime, when I am merely
making out a prima facie case, I would say
that this House has been misled by his
statement and it would be for the Privileges
Committee or This whole House to inquire
and investigate how this kind of misleading
took place. Whether someone else misled Mr.
Venkataraman, I do not know. But so far as
we are concerned, this is the statement that he
made in the House, namely, that h, told our
House that Mrs. Gandhi did not agree to her
name being associated with the Trust, Mr.
Antulay proposed to set up. What she agreed
to was that the Pratishthan should be
established
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[Shri Lai K. Advani] and not that her name
should be associated with it. And when she
came to know about it, she asked them to
withdraw her name. The first part refers to
consern. The second part refers to withdrawal
of her name, when she came to know of it. My
contention is that on both these counts,
whether she give the consent, Mr.
Venkataraman has not told the truth. All the
evidence that is available before the country,
before us, some of which I mentioned
yesterday, I do not propose to repeat it, all that
evidence, and that is not evidence from me, it
is from the Maharashtra Government, It is
from the Government of India, Maharashtra
Information Department, and also the press,
because what the press reported in October
1980, if it is contradicted only in September
1981, prima facie, it would appear that what
was said then was correct and it is only be-
cause of the nature of the facts that have
surfaced, because of the exposure of various
scandals, that today it is being contradicted.
Otherwise, there iy no ground to disbelieve
today the Mombai Sarkar, or the Free Press
Journal or the Maharashtra Times or the Lok
Satta or the Indian Express, when in October
1980 they reported that Mrs. Gandhi gave her
consent, when Mr. Antulay in the presence of
Congress (I) Legislators thanked Mrs. Gandhi
in her presence for having given her consent.
And, Sir, when the Trust Deed was filed with
the Commissioner—that is my additional
point—of Charities, Maharashtra, clause 2 Of
which says: "The Trust hereby created shall be
designed or known as Indira Gandhi Pratibha
Pratishthan .. ."
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SHRI NARSINGH NARAIN PANDEY:
Sir, you hear my point of order.
(Interruptions.)

SHRI LAL K. ADVANI: There can be no
point of order on this; Sir, I am not yielding .
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SHRI NARSINGH NARAIN PANDEY;

You cannot allow a document to be read

unless it is
(Interruptions.)

SHRI LAL K. ADVANI: Sir, para 2 says;
'"The Trust hereby created shall be designed or
known as Indira Gandhi Pratibha Pratishthan
hereinafter referred as Trust with its
headquarters at Bombay and at such other
places in Maharashtra and India as the trustees
may from time to time decide for
convenience."

Sir, I think that on this particular point
there can be no dispute whatsoever that from
October 1980 and November 1980, up to the
month of June 1981—or rather August
1»81— this Pratishthan continued to be
known as Indira Gandhi Pratibha Pratishthan.
The account that was



229 Re. Notices of Privilege [ 11 SEP. 1981 ]

opened by the Pratishthan in a bank was also
in the same name. The cheques that were
received from various quarters—I do not
know what ig the amount; but I am told that
the amount goes into crores; it will be for the
Government to tell us what is the total amount
of funds raised— were made out in the name
of Indira Gandhi Pratibha Pratishthan. Even
the Government of Maharashtra isseud a
cheque—i can give the number also if they
want:—on 29th October 1980, before it was
even registered, by which an amount of Rs. 10
lakhs was paid to Indira Gandhi Pratibha
Pratishthan.

Sir, these are the facts known to all, on the
basis of which if I come to the conclusion that
Mrs. Gandhi did give her consent, the Prime
Minister did give he, consent, how can I be
blamed? It would be, perhaps if Mrs. Gandhi
herself says that she did not give her consent;
but till now the Prime Minister has said not a
word about it. She has not said anything, and it
would be for the Chairman here to examine
whether consent was given or not, and to
examine whatever Mr. Venkataraman says. If
he wants, he can call for a statement from the
Prime Minister and then examine all the
documents that we have provided and come to
a conclusion whether consent was given or
not. My submission is that consent was given;
but subequently when it was found that money
was being collected in a manner as would cast
a reflection on the whole Government, in the
month of June—i have with me a paper
published from Bombay by name 'The Daily'
which has quoted Mr. R K. Dhawan's letter to
Mr. Antulay, and this is dated June 23.. .
(Interruptions.)
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MR. DEPUTY CHAIRMAN: It is with
the Chairman.
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SHRI LAL K. ADVANI: Sir, as you say, it
is with the Chairman I have no objection; I
am merely pointing out this letter because the
date is relevant, that i*, June 23-
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MR. DEPUTY CHAIRMAN: Go lo
the next point.
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SHRI PILOO MODY  (Gujarat): These
are the cover-up agents. (Interruptions).

SHRI LAL (K. ADVANI: Sir, I am glad,
you have secured the letter. On June 23rd, she
wants that the name be dropped. Rut the
name, is actually dropped in the month of
August, when the whole thing has come to the
surface. Therefore, even on the second aspect
of Mr. Ven-katararaman's statement that when
she came to know of it, she had her name
withdrawn, my submission is, she must have
known about the name of 'Indira Gandhi
Pratibha Pratishthan' in the month of October
itself .. .

(Interruptions.)

SOME HON. MEMBERS: No.

(Interruption*).

SHRI DHARMAVIR (Utta, Pradesh): It
is only your presumption.

(Interruptions).
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MR. DEPUTY CHAIRMAN: You
have made your point.
(Interruptions.)

SHRI LAL K. ADVANI: Sir, on both these
counts, I hold that Mr. Venkataraman, the
Minister of Finance, has wilfuly and
deliberately misled the House and on the basis
of the evidence that I have produced, there is a
clear case for a further enquiry into the whole
matter by the Committee of Privileges. If [ am
given consent to raise this matter formally
under rule 190, i propose to move a motion
referring the whole matter to the Committee of
Privileges. Thank you.
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SHRI DHARMAVIR: Sir, I want to draw your
attention to the subject of the Calling Attention
Motion. It is stated here;

"Shri Sawaisingh Sisodia, Minister of State in
the Ministry of Finance, made a statement in res.
ponse to the 'Calling Attention' mater regarding
the reported irregularities in the matter of gran-
ting income-tax exemptions to certain Trusts in
Maharashtra and maldistribution of essential
commodities like cement in that State, raised by
Shri Era Sezhiyan ..."
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MR. DEPUTY CHATRMAN: I am

calling one by one. Please he patient,
Shri Dinesh Goswami.
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SHRI LAL K. ADVANI: Onp a
point of order, Sir, I would like
your ruling on whether a3 Member
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Yes, Mr. Dinesh Goswami.
SHRI LAL K. ADVANI; On the other point, in

this House during this debate, neither I nor Shri
Shiva Chandra Jha have raised the issue of

industrial liquor or of cement or any
of g * the
other things.

SHRI PILOO MODY; Mr. Deputy Chairman,
Sir, time and again the hon. Member has said that
discussion wa, not to be held and that we are
violating that. The fact of the matter is, if he
thinks that this is a discussion, i will teach him
what a discussion is. There are a great many
things in this matter which we can bring up—the
propriety of holding party meetings at the Raj
Bhavan, the propriety of the Governor attending
those meetings, and the propriety of having th?se
things at official places. That is why I am saying,
kindly make it quite clear but so far, according to
my intelligence, nothing but pertinent points have
been mentioned and *C would plead with the
Minister that if he does not want a full-scale
debate, kindly make his people sit down.

SHRI LAL K. ADVANI: There should be a
debate on political cor-
TUPHON. w5y 7 g1 - aTfen &farer qfa
fafadrsr wror & sofan fefedm s
F g gw AT drgn §:fq a3 T
% ... (SuEEE)
SHRi RAMAKRISHNA HEGDE: Sir, i would

like to know when I would be called.
(Interruptions),

MR. DEPUTY CHAIRMAN: I will call you,
Mr. Hegde. I am calling all. There are eight
persons to be called.
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SHRI RAMAKRISHNA HEGDE: My
notice is against Mr. Venkata-raman.

MR. DEPUTY CHAIRMAN:
be heard together. (Interruptions)

Let them

SHRI DINESH GOSWAMI (Assam) : Sir,
for once I am in disagreement with Mr.
Advani because I believe—and this is my
conviction—that Mr. Venkataraman cannot
mislead the House and cannot tell a lie.
(Interruptions)

SHRI LAL K. ADVANI: Sir, it seems that
the whole House is in agreement with his
motion that without a debate it could be
referred to the Privileges Committee.

(Interruptions).

MR. DEPUTY CHAIRMAN: They have
agreed to this discussion.

SHRI DINESH GOSWAMI: Sir, if I am
permitted in the serious debate to introduce
lighter vein and introduce my private
experience of life, I may say in fact I am
facing a divorce in my house because of my
conviction to believe the hon. Finance
Minister. My wife says that prices are rising
every day.

SHRI N. K. P. SALVE (Mabharashtra): It
is a divorce of convenience.

SHRI DINESH GOSWAMI: Sir, my wife
says that prices are rising every day but I say:
"No, Mr. Venkataraman has told 113 in the
House that inflation is under control; I believe
him." I know, Sir, that but for my conviction
it would have been very difficult for me to
believe that Mr. Venkataraman has not misled
be-.... (Interruptions).

SHRI SITA RAM (KESRI: Sir, this is
being discussed. (Interruptions). Please listen.
The Chair has given orders that they will
confine themselves only to
(Interruptions). ..
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SHRI PILOO MODY; It is a much better
point. (Interruptions).

MR. DEPUTY CHAIRMAN: Please come
to the point.

SHRI DINESH GOSWAMI: 1

am making the point. Sir, but for my
conviction it is very difficult to disbelieve Mr.
Advani that Chief Minister of her own party
can make a play-thing of the Prime Minister's
name for so long. It is something which is
very difficult for me to disbelieve yet I believe
Mr. Venkataraman because I am firmly
convinced that the King can do no wrong. I
believe Mr. Venkataraman although in the
Maharashtra  Legislative ~ Assembly the
Finance Minister has said that the Trust is
named as Indira Gandhi Pratibha Pratishthan.
That the Finance Minister in a State can
associate the name of the Prime Minister is
something very difficult to believe; but still 1
believe Mr. Venkataraman. That the Finance
Minister has given two crores of rupeeg to a
private trust is very difficult to believe; but
still I believe Mr. Venkataraman. I believe
Mr. Venkataraman in spite of the fact that the
Government publications have associated the
name of the Prime Minister; still I believe Mr.
Venkataraman. And I as [ fully believe
whatever he has said. Mr. Shourie

by saying that petty lies have been told in
Parliament has denigrated the Parliament
implying that Parliament is a place where
petty lies are exchanged. This is what it has
been reduced to. People are telling us, "Look
here, you go to Parliament to exchange petty
lies." Sir, I am sure, the Chairman, being a
man of firm conviction will disbelieve Mr.
Venkataraman in spite of the overwhelming
evidence. But if he believes Mr.
Venkataraman, then Mr. Shourie is guilty of
saying that Mr. Venkataraman has told a petty
lie; and if this is not a breach of privilege,
God know, what a breach of privilege is.
(Interrupions). | can quote from Kaul and
Shakdher, page 123.
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SHRI SHRIKANT VERMA; I say the
Opposition is making the House ...
(Interruptio.

SHRI DINESH GOSWAMI: "It is a breach
of privilege arid contempt of the House to
make speeches or to print Or publish any
libels reflecting the character of any
Member." It cannot be both ways. Either Mr.
Venkataraman has told a lie. I, that case,
tftere must be a privilege motion against Mr.
Venkataraman. Or, alternatively, by saying
that Mr. Venkataraman has misled though he
has not misled, Mr. Shourie has committed a
breach of privilege. Or, in the alternative, it is
a case where the Chairman may not be able to
find out who has misled or who has told the
correct thing, in which case both the cases
should go to the Privilege Committee.

Before I sit, | want to clear only one point.
Somebody may say, ""What is your
interest?", because I am not affected, my
reply would be that Mr. Shourie by saying
that petty lies are told hi Parliament has
denigrated Parliament as * whole and we are
all affected. Even when a Member's privilege
is breached, another Member can bring a
breach of privilege motion. There are number
of precedents. The cases are of Mr. F.M.
Khan and two others against Mrs. Alv, and of
Mr. H. V. Kamath in the case of' Shibhan Lai
Saxena. If we take the extreme case, that the
Deputy Chairman's privilege is breached,
Will you bring a privilege motion Or will the
Chairman (or the Speaker) bring a privilege
motion? Somebody else of the House will
have to bring a privilege motion. Therefore,
my submission is that being firmly convinced
that Mr. Venkataraman cannot tell a lie, I feel
that the case against Mr. Shourie should go to
the Privilege Committee. It cannot be that
none of the, has romrnitted a breach of
privilege. In that case, I do not know how we
can avoid sending on, of the party to  the
privilege Committee.

Shri Arun Shourie
SHRI PILOO MODY: I do not know how
the Chairman is going to decide when neither
of them have committed a breach of
privilege.

MR. DEPUTY CHAIRMAN; You will see
the ruling.

THE LEADER OF THE HOUSE (SHRI
PRANAB MUKHERJEE); He will be guided
by your advice.

SHRI PILOO MODY; Legal quibble in
legal jargon.

SHRI P. RAMAMURTI: Mr. Deputy
Chairman, Sir, I ,m strictly confining my
remarks to the issue whether a prima facie
case exists for reference of the case of the
issue of privilege that I have made, that I
have raised, against Mr. Arun Shourie. I am
not now concerned with Mr. Venkata-raman.

What are the facts" I am now confining
myself only to that. I do not want to repeat
what he said. The facts of the case are that
Mr. Arun Shourie had made certain serious
allegations  against  the  Maharashtra
Government, against Mr. Antulay, against a
certain trust created by Mr. Antulay in the
name of, what the Maharashtra Government
publications themselves have called, the
Indira Gandhi Pratibha Pratishthan. He has

made very serious allegations with regard to
the collections and all that. These are not
ordinary allegations but very serious
allegations concerning the integrity, morality
of public life and also the question of the
functioning of the Government. Therefore,
when these allegations were made, they were
discussed in this House, and in the course of
the discussion. Mr Venkataraman, the
Finance  Minister, stated clearly, in
unambiguous words, that the Prime Minister,
Shri-mati Indira Gandhi, did not lend her
name, did n6t give her consent to
nssocia<ewher name with that Pratish-than,
that trust. These are the facts. The day after
he had categorically denied that, comes Mr.
Arun Shourie
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in' a leading newspaper which has probably got
a number of editions , throughout the country
and whose circulation runs to about 3 lakhs,
stating that what Mr. Venkataraman had stated
in the House was "a deliberate lie and
deliberate misleading" of this House. He has
stated that.

Now, Sir, when such a statement has been
made, on the face of it, a priori, it is a
question of contempt not only of Mr.
Venkataraman but also of the entire House
that we here are a pack of nincompoops to
listen to lies and misleading statements made
by the Government and not to react to them.
That is how the people judge us. Naturally, I
had expected that Mr. Venkataraman himself
would bring a motion of privilege against Mr.
Arun Shourie. Unfortunately, he has not done
that. Why he did not do that is not my
concern. But I can only submit, I can tell the
other people that people are drawing their
own inferences from that. I am not concerned
with that. But the point is that after the
privilege motion was moved in this House,
again Mr. Arun Shourie comes with a leading
article in that paper, repeating in stronger
words that Mr. Venkataraman has lied and
Mr. Venkataraman has done that, and in
answer to the Chairman also he has again
repeated the same thing.

Sir, under these circumstances, what are we to
do? Are we a pack of nincompoops? Are we, the
Members of this House, a pack of idiots? The
House has been brought into contempt. It is not
for the Chair to decide whether a contempt has
been made or not He is not a Supreme Court
Judge sitting here in this House to decide this
question. What is this Privileges Committee for?
These are serious matters on which the Privilege
Committee has got to go, into the entire
evidence. When the man is prepared to stick to
his words, the Privileges Committee has to go
into the entire evidence. It has to call S Mr.
Venkataraman, it has to call the

Shri Arun Shourie

Prime Minister and cross examine them and
come to a proper decision and place it before
the House. The entire evidence has also got to
be placed before the House. Otherwise, Sir,
no justice can be done in this case. Therefore,
Sir, there is a prima facie case. These are the
grounds on which there is a prima facie case
for reference to the Privileges Committee. It
is not a question where the Chair can decide
that there is no such thing. There is a prima
facie case and on the basis of that it must be
referred to the Privileges Committee. In the
course of that, if it is found that Mr. Arun
Shourie is telling the truth, then the necessary
consequences must also follow and the House
will have to take those necessary
consequences. Therefore, Sir, under these
circumstances, I submit that the Chair must
immediately refer it to the Privileges
Committee so that we can go into the entire
evidence. Thank you.

MR. DEPUTY CHAIRMAN: Mr. Hegde.
Please don't repeat all the things that have
been said earlier.

SHRI RAMAKRISHNA HEGDE: 1 will
not repeat.

MR. DEPUTY CHAIRMAN: That is my
request.

SHRI RAMAKRISHNA HEGDE: Well,
that is an unnecessary request.

Sir, I would like to confine myself to only
two points. Actually there are two sets of
notices of breach of privilege. One is relating
to Mr. Venkataraman; the other one is relating
to Mr. Arun Shourie. Sir, actually these are
two sides of the same coin. Either Mr.
Venkataraman has lied and by doing so,
misled the House and committed breach of
privilege and contempt of the House, or Mr.
Arun Shourie, by writing an article in a
largely circulated daily in which he calls Mr.
Venkataraman a liar, has committed breach of
privilege. We have to decide. One of them has
committed breach of privilege. If Mr.
Venkataraman has not told a lie,
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[Shri Ramakrishna Hegde]

he ha, to prove that he has not told a lie. If he
has told the truth and if h, is not misleading
the House, then we must bring Mr. Arun
Shourie to the bar of this House and we must
give him the punishment that he deserves.

Sir, I feel that Mr. Venkataraman not only
lied—he lied; it is my impression; I am giving
sufficient material to prove it—but h, did so
deliberately. If he had no intention to lie, if he
had no intention to mislead this House, he
should have gathered all the necessary
information by this time and come out with a
statement, "I am sorry, I was misled. I did not
have sufficient facts at my command at that
time". And, therefore, he should have
apologised to the House. He has not done so.
That only means that he had intention to do
what he did. Sir, what is "deliberate"?
"Considering carefully; not impulsive; slow in
deciding; and cautious". Sir, any Minister of
the Government here, and for that matter, any
Member, makes a statement, he must make
the statement with due deliberation, with due
cautiousness, with the knowledge that
whatever statement he is going to make is true
to facts. And particularly the responsibility of
a Minister of the Government is much
greater. He has

taken an oath when he entered into this office
and he has broken that oath, the sanctity of the
oath. Sir, let me show you a couple of things
which will prove beyond any doubt that Mr.
Venkataraman's statement that the Prime
Minister did not give her consent to Mr,
Antulay for naming this trust, this Pratibha
Pratish-than, after her, i not true. Sir, I do not
quote the 'Indian Express* because Mr. Arun
Shourie is the Executive Editor of that paper
and he himself might be guilty of committing
a breach of privilege. Therefore, leave the
Indian Express. I do not quote, as Mr. Advani
said, other newspapers also. Now, what i»
this?

Shri Arun Shourie
SHRI LAL K. ADVANI: Lok Rajya.

SHRI RAMAKRISHNA HEGDE: This
Lok Rajya, Maharashtra Government's
official organ. This is Lok Rajya. This is the
official organ of the Maharashtra
Government...

SHRI SULTAN SINGH (Haryana): How
many timeg do yo, show it?

SHRI RAMAKRISHNA HEGDE: As long
as you don't see it. Now, I will only read one
sentence. "The Indira Gandhi Pratibha
Pratish-than."

SHRI DINESH GOSWAMI; I am on a
point of order. My learned friend is reading
from a document. That document must be
placed in the House. Under the rules he must
produce it before the House. There are
innumerable rulings that when a Member has
been permitted to read from , document,
another Member can insist that the document
must be produced in the House and he is
dutybound to produce it in the House.

SHRI PRANAB KUMAR MUKHERIJEE;
We have quoted from journals often but those
have not been laid on the Table of the House.

MR. DEPUTY CHAIRMAN: It is a
newspaper, like any other newspaper. There ig
nothing for placing on record. It is not a
document.

Now, Mr. Hegde, what you are saying has
already been said by Mr. Advani. That has
already been read out by him. Don't repeat.

SHRI RAMAKRISFtNA HEGDE: The
Indira Gandhi Pratibha Pratish-tan at Raj
Bhavan in Bombay on October 11...

MR. DEPUTY CHAIRMAN: That is only
a repetition. That ha; been raised by Mr.
Advani, ..

SHRI LAL K. ADVANIL: We would
only like the Chairman to take that
into consideration while deciding the
issue.
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. MR. DEPUTY CHAIRMAN: News-paper
published by anybody...

* SHRI LAL K. ADVANI: i
submitted a copy of it already.

DR. BHAI MAHAVIR (Madhya Pradesh).
An official publication of a Government of
which Mr. Antulay is the Chief Minister
cannot be relied upon. Therefore, you cannot
permit this.

have

(Interruptions)

SHRI RAMAKRISHNA HEGDE: What is
the consent? Mrs. Gandhi signed under these
lines; "Pratibha Pratishthan Maharashtra...
brobar Sahabhagi honyas mala atishaya anand
watat ahe".

MR DEPUTY CHAIRMAN; That has been
referred to already. Don't repeat.

SHRI NARSINGH NARAIN PANDEY:
On a point order...

MR. DEPUTY CHAIRMAN. Mr. Hegde,
perhaps you know the document has been
quoted. What is the use of repeating it?

SHRi NARSINGH NARAIN PANDEY:
Mr. Deputy Chairman, on a point of order...

SHRI RAMAKRISHNA HEGDE:
According to dictonary 'Sahahabgi' means
Co-partner. Consequently, saha implies

association or connection, along with, union
or conjunction; it is just like sahagaman,
sahabharan, sahabhojan, sahavas and
sahapan.

SHRI DHARMAVIR; Sir, does this relate

to the issue of privilige against Mr.
Venkataraman?

(Interruptions)
MR. DEPUTY CHAIRMAN: Please

conclude now, Mr. Hegde.

SHRI NARSINGH NARAIN PANDEY: Sir,
on a point of order. (Interruptions)

SHRI RAMAKRISHNA HEGDE: Sir, this
is another publication of the Maharashtra
Government. (I«tterrup>-tions). You see...
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Shrj Arun Shourie
SHRI NARSINGH NARAIN PANDEY;
Mr. Deputy Chairman, on a point of order.
(Interruptions). Sir, I wish to draw your
attention to on« thing. (Interruptions). Please
hear me.

SHRI RAMAKRISHNA HEGDE: Sir,
here is another publication of the Maharashtra
Government. (Interruptions)

ot Ay A afgy @ . Ao

< WIAZ YIE HIEC & | WY T §qd
A Eo L (e

st suwanfd @ 3ol @iz wig
s A g 7. . (mumA)

sit afag Aavomw afdu @ %y ga7
94 & 7€ 1. . . (=meaa)

s Fymaafa ; um s feh, Ten ae
Ffsm 1, | (e s

SHRI NARSINGH NARAIN PANDEY: I am
rising on a point of order and you have to hear
me. (Interruptions)

MR. DEPUTY CHAIRMAN; Let not this
be recorded. Let none "go on record.

SOME HON. MEMBERS:*"*

SHRI NARSINGH NARAIN PANDEY;
Mr. Deputy Chairman, Sir, | wish to raise an
important point of order. I have been trying to
draw your attention. But you are not listening
to me. I wish to draw your attention to rule
188.

MR. DEPUTY CHAIRMAN: Which rule?

SHRI NARSINGH NAEAIN PANDEY;
Sir, it is rule 188. You open the book and see
that. It says;

"A member wishing to raise a question
of privilege shall give notice in writing to
the Secretary before the commencement of
the sitting on the day..:"

***Not recorded.
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[Shri Narsingh Narain Pandey ]| The rule is
here and you see it. (Interruptions). Please
hear me, Sir. Have the patience and hear me. |
am reading it out and you please hear me.
This is a question of privilege. You hear me
and then you will agree with me. It says:

"A member wishing to raise a question
of privilege shall give no-lice in writing to
the Secretary before the commencement of
the sitting on the day the question is
proposed to be raised. If the question
proposed to be raised is based on a
document, the notice shall be accompanied
by the document."

SHRI LAL K. ADVANI: Yes, Sir.

SHRI NARSINGH NARAIN PANDEY:
Sir, 1 wish to draw your attention to the fact
that the documents which Mr. Advani and the
other friend, Mr. Hegde, are showing are not
parts of any document.

SHRI RAMAKRISHNA HEGDE; I am
prepared to produce it. (Interruptions)

SHRI NARSINGH NARAIN PANDEY:
You cannot place it here. (Interruptions)

Mr. Deputy Chairman, Sir, the rule says
that if the question proposed to be raised is
based on a document, the notice shall be
accompanied by the document.

(Interruptions)

SHRI LAL K. ADVANI: Mr. Deputy
Chairman, Sir, on this point of order I would
like to say something. The rule says.

"If the question proposed to be raised is
based on a Socument, the notice shall be
accompanied by the d6cument."

I would submit that I have already enclosed it
alongwith my notice, enclosed alongwith my
notice...

MR. DEPUTV CHAIRMAN; That is all
right.

Shri Arun Shourie

SHRI LAL K. ADVANI: ..a photostat
copy of the "Lokraj".
(Interruptions)

SHRI PILOO MODY: Sir, on a point of
order.

SHRI NARSINGH NARAIN PANDEY;
Sir. this is not enough. He must produce the
original document. (Interruptions). You must
produce the original document. It must be in
the original.

SHRI PILOO MODY: Sir, 1 want to know
one thing now. The earlier ruling is that
newspapers cannot be put, cannot be placed
here and now he says that the document has
to be submitted. I want a ruling now. so you
consider this a newspaper or a document?
(Interruptions). I say this because, Sir,.. . ***

(Interruptions)

SHRI RAMAKRISHNA HEGDE: Sir,
here is the document, "Maharashtra Marches
Ahead", (Interrup-tioits).

SHRI NARSINGH NARAIN PANDEY:
Sir, it has to be in original. (Interruptions)

MR. DEPUTY CHAIRMAN. Nothing
mentioned by both the sides should go on
record. Yes, Mr. Hegde, you: conclude now.

SHRI RAMAKRISHNA HEGDE: Sir,
here is another publication of. the
Maharashtra Government. (Interruptions).
This is another official document called
"March of Maharashtra. Its name ought to
have been "March of Maharashtra from
Scandal to Scandal. (Interruftlicns). It is also
an official publication, an official document.
It says. "..to give recognition to and
encourage talents in the fields of art and
literature, the Government of Maharashtra has
set up the Indira Gandhi Fratibha Pratish-
than." (Interruptions).

***Not recorded.
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Shri Arun Shourie
1.00 P.M.

SHRI J. K. JAIN; I want to know how
much time will be taken like this. He has
already taken 15 minutes. (Interrupt ions]]
T>° not allow him more time. (Interruptions)
He has already taken 15 minutes, i will
request you not to allow him any more.. .

(Interruptions)

SHRI PILOO MODY; It was cheap
publicity. You walked out and you have
already returned... (Interruptions)

MR. DEPUTY CHAIRMAN: I think you
should conclude now. (Interruptions)

SHRI LAL K. ADVANI: After lunch. Itis
time for lunch.

MR. DEPUTY CHAIRMAN: Please
conclude within two minutes.

SHRI RAMAKRISHNA HEGDE: I will
take a few minutes.

MR. DEPUTY CHAIRMAN: You have
already taken 15 minutes. (Interruptions)
Please conclude.

SHRI RAMAKRISHNA HEGDE: This is a
photo-copy of the letter written by Mr.
Sudarshan Arya, Hon. Secretary of Indira
Gandhi  Pratibha  Pratishthan. This s
addressed to the Secretary, Deccan Sugar
Factories' Association, Stadium House, Block
No. 2, V. N. Road. Bombay. In this again, it

is  Secretary, Indira Gandhi Pratibha
Pratishthan.
(Interruptions)
5 1 T { R Tl 1 B (RS TR

DT R (O Eee
T ATEFTC GIH A A o S
.. . (=)
MR. DEPUTY CHAIRMAN: Do not reply
to them.

SHRI RAMAKRISHNA HEGDE. Is the
word 'Indira Gandhi' unparliamentary?

SHRI PILOO MODY; Declare 'tadira
Gandhi' as unparliamentary. (Interruption's)
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o HA Yl F| (donag) caw q
i glved o1 i) F1 W AvfagT | A )
wfie o0 3/ G 9@ w9 & | (sdae)

MR. DEPUTY CHAIRMAN: Please
coriflude now.

SHRI RAMAKRISHNA HEGDE: These
are th, questions I ask, Mr. Deputy
Chairman, through you, of Mr. Venkataraman
himself. Can he deny that Mrs Gandhi was
present in Bom. bay on the 11th October?
Can he deny the fact that she was present op
that day at the Raj Bhavan at a function where
her party legislators had assembled and Mr.
Antulay thanked her for giving her consent?
Can he deny, again, that the trust was des-
cribed as a Government trust even in the.. .
Interruptions) Can he deny the fact that an
amount of Rs. 10 lakhs was contributed by the
Government to th, trust even before it was
registered. actually three ~ weeks before it
was registered. Sir, may I ask one more
question? My friends on the other side
made their  protest that ~ Mrs. Gandhi had
not given her consent ... (Interruptions) Let
me accept it for argument's sake for a
moment. Sir, our Prime Minister knows what
happens in every place in this country. Even
if there is a gossip, she hag got the means to
know.

(Interruptions) ***

| (WA ) HRTEH Fw T
fegm zen faa & L. (saew)

MR. DEPUTY CHAIRMAN: The last
question will not go on record.

SHRI RAMAKRISHNA HEGDE;
Lastly, Sir.
***Not recorded.
st WMo WA : Twdr 4mE A
fgararar S | 4 WA BT H gl

BT @ Za (3, il w0 94T T

qrar g 1. .. ()
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MR. DEPUTY CHAIRMAN: The last
question will not go on record.

SHRI RAMAKRISHNA HEGDE: I am
quoting ...

MR. DEPUTY CHAIRMAN: No, no,
please. Conclude now.

SHRI RAMAKRISHNA HEGDE: It is
very relevant.

MR. DEPUTY CHAIRMAN: It will not
help you. Mr. Hegde, I think, you are
referring to ' something else because the
limited point i ...

SHRI RAMAKRISHNA HEGDE: Not at
all.

MR. DEPUTY CHAIRMAN; That is not
relevant here. It will not go on record.
SHRI RAMAKRISHNA HEGDE:***

MR. DEPUTY CHAIRMAN:  Shri
Nageshwar Prasad Shahi. (.Interruptions)
Nothing will go on record.

SHRI J. K. JAIN:*** SHRI
PILOO MODY :***
st wagEm wifee  (FEq qdi

FIRdr<) ;- a feedr wawgy Hgd,
Wl FTqE AT WEA AZT AW H HAC
a8 wEt &7 @ fraw wind A9 93
Fifrs 481 # 1 39 A4 ¥ F@q-feaq
@,y sy A, Fea w0 F oFwIT
w1 &1 747 4feF TA 2T F AR F] A
S qgsiat )

SHRI J. K. JAIN:*** ®4% ¥g @
OH AT W W& T, | (waEm)
mieflx W wrafaat. . .
(=weenar) qiEdg W o7
@A, (wEmA). . q3r qd e
qET WIS T AT T AT GOFIT F
o wiEmd q@ T4 G I+ wawifar
w1 frzatar wiYe ugi 9¢ wie & wae
ag A wEA § .. . (swEema). ..

***Not recorded,

Shri Arun Shourie

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND WORKS AND HOUSING
(SHRI BHISHMA NARAIN SINGH); Sir,
please restore order.

MR. DEPUTY CHAIRMAN; What can I
do? Please control th, Members.

SHRI PRANAB KUMAR MUKHERIJEE:
You should also keep in mind that while
making their observations, the Members
cannot make wrong Speeches.

MR. DEPUTY CHAIRMAN: What can I
do? If Members interrupt, then it goes on.
(Interruptions)

¥ 7% F1E N 947 F FAq A
g1

SHRI GURUDEV GUPTA (Madhya
Pradesh): This is what is happening in the
House.

MR. DEPUTY CHAIRMAN; Mr. Jain,
Mr. Mittal, please allow the discussion to
continue.

”

st Ro ¥o o : oy way 9T
T3 W AT T . (WE@) L.
SHRI PATTIAM RAJAN (Kerala): You
please tell us what he said yesterday.
s Wo Wo WA WH WY 2T 7Y
&, 94 g T AT FHZ WA o A
TR I AT HIT FD A T |

SHRI PILOO MODY: Mr. Leader, please
move a motion to expel him, Mr. Jain.

st gaamafa : F9 50 w1 99 AH
gfy ... (sueam)

ot & o & o Fa ; forg asa wmidr ofr
q 9 We W IA T AU 2ITH OTAA
wrfrar . (saemw)

SHRI PILOO MODY:
get rid of him?

Why don't you
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AN HON, MEMBER: Is this addi-
tional evidence? .. (Interruptions)

I Feaquia: wA qHT -
(zaara) ...

T A4 AL FICWIM A R E,
THE T A R IA AT P oML TR
forr & o 2t o1  mAZ A7 F 2200 AT &,
fra M e | T w2 w8 fems
AT T E T A AT AL TAR( XG4
REIGFATE T EAT T owr FomE A
A AT E, TN T R AS A0 )
FAT AT A1 T TOA L GT FIC?
BT 7 q44 H2A SF00 1 A7 70 A A0
qE 4 FAT W AZA AT F) G AT
A ud | ma 7 feafr we @A F A
qF FE A NT AL F AR G FPA
wigt 1 o farq aidt w0 gufr 9t ad
T AF LA AT AL R FAT T,
qF FE TTCR A4 | AW HA WA
Wi TNTT | AL AT G F ) B
FH A AT DT T T RLANAT |

it AT 4@ W (TT A7)
FIAACT 9@, 0 T4 734
* F4T afgawed odiE=1 97 G @
FA AT T &, TAAT F FaT afewqq
TAFT UfEwdq HAAS Taw o FEN |
faaft F 1qa F T T wir< Fadt 1 w4t
g€ 17 g1, fwat wt T g% ata & a1
A9 120 FRaF 304 WATT 3T 2447FT
B &1 A% & 1 THAT T4 9wy §
Tqtaadt St & T4 gl wiar Hfqar
aftszre #i ggare fat ar 24t foi
RN T I AT BT AT TEA
F AT wdt = f1ET T30 A0 A4S
F, TN A T TLT AT(LAA
St oW A TErAT A AN F 1 AR,
qb BT A d 3¢ F AT AL g4 A9 97
fga @E Mo qrATF M I7FA13
o¥e mrafag @ 1 AfET et L.
(sraans) ... T4 A FHCA,
% wigfag F1 A WA AR TH
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g 1 feqga w5 wd fd s=m
o SEly A W & o
A GO - C IR I A E R T
M, A1 wat g g7 fad gu & f5 &
THY WG HLATN AT @l g |
AT | feas 78 @y fvoag
A nAE g fAq w9 4 zFama @
a7 1 To(aT s, agr 97 a¥-a%

ang %27 §, @1q 47 A9 HI7
UTiFT Z, TWad & FIT ...

{=r=reves\

SHRI PILOO MODY: Miss Saroj, you
must also have been present there.

SHRIMATI SAROJ KHAPARDE: I am
not saying anything, Mr. Mody.

SHRI PILOO MODY:: You are welcome.

W} FETEAL TA@ WE AT A
A3 TATT HA T FTFToAvar B,
FEM WA AY €4 georT At fear
Therefore, the question is of deli-
berate misleading.

faasiz &1 awar 2, A(vT a7
A4 7 A 1 xzi fwadifea
TTATZ E oATAL B | ITAAE T
fam aZa @iaFqeq aa # fv A
Frza & Hic fysga fear amr 2
fr ag 37 2 fr adff 2 1 a1
W) gz wad w1 fan wure wal
) ¥ wfaaE & oazew 2 OI0AL
wiv # %4 aeq 70 1% fyama
At wr TR R ) 3 ¥A A1 AT
AgA 2R FF AR TATEA
fralz Fear @ 73 &1 ) EZL I €
AVTF AT GO0 g1, . (waAEd) .
fr wdars W& W A WIAT FHE
fzar 3a% arsqz agi 97 FEA
waeg Fqra fzar o

g, w4 gare arfear T
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dda foar fu ag wadl &1 a0 g
33 U faar gur 8 a wara-
RAl 0 #E 4@ wwdl B
A6l dFA @ araar 2 1 A,
ag az g fv F gz «fF ard
2, WUA AT @ @fee 9w
T 37 faar @ w8 @A avEd
R, AR AT R ATEE W
g JaF) Him ¥4 of T_Y agt
91w AN By ® E, wWiw
¥a gz s farr @ E
(za=Ei)

SHRI PRANAB KUMAR MUKHERIJEE; For
your information, everything has been given to the
Speaker, and if you want, everything will be given
to the Chairman. Both English and Marathi
versions, in original, have been placed before the
Speaker.

SHRI NAGESHWAR PRASAD SHAHI: That is
what I am submitting, Sir.
(Interruptions)

i "l\'e o &ﬂ HEE FE L
(g« )

MR. DEPUTY CHAIRMAN; That is all right;
papers are with the Chairman.

5 AT W o gafan
?oagar g f5oww afefae &
#31 gl vEr IAr 8
MR, DEPUTY CHAIRMAN. It is all

with the Chairman; you can see.

st AT wwE g gafEe
s, w2 4@ Ag & fo 9eEie
ai€q fovrr w1 3ol sgatml £
;7 fear

a4 AWE, FAU WE g St
T WiT % O FE W T g |
that no Government document of Maharashtra

Government should be relied upon or should be
believed.
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3¢ FIAr AT AE—WT
A AL WA AF-—TY I AT AT
A g faa anaw & 9T
wAdAT FIEAZA SN €, W qaawe
A @A g A7 fIepegr aTar
3 9 w4 @ 25 9avw  sqgeqm
A a% | "7 a7 TagHe av afaat
T U Fear g 0 & zawm g
W& |4rEAT g1 enwA, wAA A7
qgi ¢ fomiz faer amn, e
£ g1 v oase € war gl
fgoar & & @i z¥z 2z %/ @

Fifaq Taq o7, . (sagmA )
o el ¢ wifsg gas

l AvtaT KA WL | AT
q% TFE T W1 Y ATH A% 4@l E)
THE QT . (STAET )

o FmEwAT W (I ARA)
A%, 447 g 4g 93 1 ag fonde
q?

Sl AT SAT@ W AT
AN T Fi L.

sl gwawqfa @ 12 7 wuT 2
far 1

st ATivee gEE WEY : ®)
qrd wre, fo wgrE waddE o
gfgrr wiay wffar afaesis & T
e ww feor wrr o owrelw ¥ ofm
SHRI DHARMAVIR: Sir, what is the
new additional point he is raising?

st HTEAT qAE  WE 0 UAE
WATAT ®AAT Fmivlize waeedr) q,
F ARz gfewgua §, Wi
0% grgae @ ag a8k ¥ IR
T A 97 9w fg7y o T Kx
ATAT IFY WoEE W gdeE g oo
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ol g4y @ WX, T2 w9 AIGHA
g (ewmnd)

s AEvEe wEw @ 2 dw
# Al S #519'T |®ar, . (wweR)

st gawrf @ g7 41 g A7,
(sagaya) awqr v 47 . (wEEF)

st AMiTET (W Wit o &,
s, # wlags zrgn &y qar ...
(eaquma )

st ww awd ¢ #1 wefae
qorer gervit 7 34 fzx arvr glagra
gt fzar. ., . (wwamA)

SHRI J. K. JAIN: Sir, on a point of
arder,

o gREA ¢ Al FOE w9AT
o ! WAAT FT AG F ATH 9T &@T
T ., (mwEam)

si®o o wWA: wur a7 B
fe w7 ghger aid) § =g fag v
fear & f& # o gfawr  wlasse
& "afea 7€l §. .. (wwmwm) )
i g1 T ) arg g7 g9t 5%
@ e wga s F w1 famr, 38
UF WA WA g | @y ;g v
=qraal afal 7 997l 5v% § falzsai
fam-fem @7 a9t f5 & wfaar
afiesta & Hdfgn «&F §, fev
mE A T AZ Aq FAT FRIT
g1

Al AW FO WIII ¢ ZAE
Tt 7Y av fr fafzzat fam @
Foqar &

sl Fo ®o !"‘l: §‘Tﬂ FAT
FATIT JATT, FFTT & (a0 F1. ..
(sagam)

st Igaemafa @ S &Y.,
(wgaww) amAlT azew o o, #
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wres qrgAT e fF agra ffan,
74} &1 fBT Zrew ggar W .,
(saerma)

ot dYq WY owdar < #®
aaT gl og.. . (waEm)

it AiTAT wAW AEY ¢ TW
ZEz & WGz ¥ wadde 3 4%
T dw ¥ 9% welge @0 oaar,
AHIFET AT A¥T, WIIFT FI
gievE Fva & fen & S W
w1, 98 wiW # famr fv o
warFe &1 arw g “gleTr ardl
wfawr wfassra vz warge

ot mawafa : 2w g, S g

st gHEe w1y ARt Az 9
33 agy 7, .. (vreamA)

ot O WY oW AieE @
T ! owig am¥ § f& oar W
TR

sl AMTET wAR W ;. ag
MY A5 33 widz { s g
g1 zafsm 4 R Az ar o«
A AE A LR @ oy §wEs
¥g1 g Faad F97 ag favqw g )
g G¥a ag & f5 dv ¥ wa
AEIFE AT, A wH 4T AT fzar
war, 39 g7 fa&r qar fa gl
wtar  wfawr wfaesm gee’ .
()

arfatr w@rgz, f& #g1 Fnd
ater wg ey ¥ fr oz fawamm
frar @ra Frogar S S& 9 9@
weqr @t favaramia safm §. ..
(zu=rena)

sit Ro W o9 1 7Y, favaraqra
a1 oge 9 & | A AZA AT gt
gz w1 | fgearang @, gHifeia
gfexer widl & g fesz fran wix



259

[sf & & o)

wWE Az wy wwr g F wens
amT Wizh an, . (emaEe)

EIE O COE B 1 ST o He
w7 7% 2. .. (awwm)

st AT gae W@ o i
wifgs: am vz 7 §. . . (sTAew)
FEA M T o oagt ag a7 95% &
fs g faearm 3¥ 5 #g® « F%
favzamia =afem =1 oy Ted w2
TET R AEY ¥a g, . (wmaew)
R arzar § & amel fziwde
PRIELIE ¢ St P TRl - O
(v1aawm) @ifs it iz, (sqaam)

st geawmafa ;o TaEwr =
7lz1, gar wfzgm ... (e7@am)

ot AMTAT AWT w0 qZ A1
T qr gEAr <7 g & ax
1982 # fruge @5 . gL
(rraam) g1 mia. . (=7agw)
g, 7 12 vE .. (wmaugm)

o qgex g faw (Fege)
T fag @1 & "iwwl w4t SF
faqr ?

SHRI PILOO MODY; | recommend
they all be given tickets again.

CIETLEE Sl CIE i AR R
# vz @ g fr (w9 9 29 ArE
wifaqma &, (=aaw)

Wt Wo ®> WA : WEL W F
@ a Far fe feodz 317 %,
76l freorefz 1982 W # AIH
2 Few fag ¥ oA A 9@
@ gast feyr wsr A fear

st AT wArE A A,
v % vz 1z Z fv felt W
qIg A 4@ AEA FATF w@goeg
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ATFR AT AT Sl § AT wa-
2T FT [2ar--g7 a7 FE T7d
A wig-gzer fEar, @ am
g g & v g, faewm wT @
# FF wWge, @aa A F arew wim-
LI FT  (E (==WIT  AFH-AEIT
s yaar fwra o Terav fwar,
s A & fav o gafee, @,
wifadl ara 72 ¢ [ gw & m@
oz @ wA T E i adr wE 14

MR, DEPUTY CHAIRMAN: [ don't
aliogy  this. Thiz will not go on
riecord,

‘ﬁ"‘c *c iﬂ:!ﬂ Tﬁ?‘ﬁ
g g § oarfew &7 7 owA
FY1 TET T |

off ARy Adw A =€
d1FA WEATA R AW awdia)
3, TN wTH ¥ faw &, =W
IaF! HawT For | ogw feer o§
LECCANE B A S ot 1 B -1t
warfagd Wt gAMl wEg &
famrast 2 1

q Ho ®o WA FA A
¥z4 F A4 ¥ 0w mAT 3T

- -

CIG B O G I

wtogqawmfas wm Ff3u 9@a
g7 | 79 faar @@ @ o &
HEUA AfAT |

ot werem whs (I 939) ¢
Foawanfa agmy, § 3@ #r T
qar #ifs S w10z s &g df
FENT G AT A8 TE 2 T8 F
% wwAT g o wEAT A9l €91 4@
LA Gl

“**Not recorded.
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wrr fAdzq wraEy, a8 2 &
umF| AW TH AAw § Ff wfeg
“adt Y afem o A wwET TEA
ael wiwar g1 war g f¥ aga &
FEAE WM F FOA aFa famy
FATE - FOAME, FeAE TATHT, AT
groz, ZE2 F1 wemclwy mifz &
TR WIMA R OWMET e oS &
qE FIAT EWEN ) OIF T WY A9
zal wifge 1 safan & fyaww w7
w Afew 3 fzgr & gan qaogA
arga 1% =far 7 F wEgw WT
FHTE TAYRE, AT FFEEE AW
adr &3S0 A, 7T A FA FT A,
IR & TT whAT & | mE Al A
ng faaza

gat, W wza1 E f& 1w W@
feer a fey 8 woey w®x w7
2 | AT AL AW G0 ATET § A
TAT § A TFTHA HIET F HAA
AT B XD wrewar & e dwe-
WA {ET A WAy F@r o FHfEs
71 qrd wEAT ATEAT, WmET |
oF @ oAz fx dmAr gfeEer aid

L 3m sfew ardr gfawr sfassE
Aq F FEz [ AwAF AT AT INE
IqEIEA 1 wWAr—sw o w1 &
feagm €1 Zar § + & gaw 4@
T Farr AE wAT 2, IIMAT Algal
g\ 3§ F WA H AwEOWA Al q
oAy AT | ZAN KA AIHET, A7
qEA TIOE-T 47 IW ¥ FHEUHA A
A wag 71, wzm 1 faaAlr fear
AMTEET AE T FE, 90 FUCEHA
HAFTIT T | /T NIART g7 4T
f& 3w faq =wza wsiar sreAr ar
frxoag 7= owr & 7 3w AT
‘zEZ 41, 77 TR AW AlTAT AEA X A
Fw & & arar wigr 91 & o
A HIX qER Wl TN F FOT IA
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A dWmTow &, a1 faor #fedr W
IHT TAGA & | weHET, ReaT AW
7z #1FAT /EA ¢ fF FET w3
w41, EEIT T YEE F@ 9,
TF ¥ T AF q AT A W
7 3w ww ® foamfaar ar
fesdy w11 ¥ ) w07 W9 =W A
gTEifET w1 FET A Www g
fF FazTRa o) ¥ 9% ;T WGHT
T 53 Wy i@ fem T wAam
wT uwug fwar, wwife s
mfafaid arfew agdl -, 78
qg fasvaw & ag wwvl @ g,
fagw. 5% A0 - INF ST LAY
qEId 0 W ATEIT F WA §
gg fedl wizdz zz %1 5 g
awar 41 | g 41 = fawmw &
2 f& g wew %1 & fwaw
Fmgcfzeg & IAH A% R F
yiaE b famigar & fe g s @
i % fag wwur 3 i 0 #WiX
qrAET, WozEz f %5 %9, W@
wAFiT owm w1 fww @ ow=m &
QAT § ¥g 4% f, 9T 1
@ F= F oI OF ATz foW o3
g 139 " OF wgH A1HE R
4 OF WAl 2 R AT FH{IA-
wrfeal ar 7 7 faw wHE Al
# agw 7 A faar @

ZHT Al WEF HET § IH A
AT W W 9w F o 9T
s & war f3 moadl fze i
a agar w zfew gfeer ofoas
% fac 2 &t wanfa &0 @
¥4 WWET] H O4E WHT |
asarf TH YEIT £ 1 9 wWH X,
1980 &I  Wga A A TE
Fr TqTYAT FT wWgaT TIET 9ifaa
feg: | 3™ 3® ¥ O1 Wik
% zez w1 Ay o gA gl wid
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[ weawra wfeii)

¥ oam T @A qSgm g 11
AFET &1 TA4AT H U 4 HAA
g% ) (waam) ® ¥R OT T
2,08 g Af A =wgar
qregaT, M % qrg Fg W O OIN
F agds § A DT Ig@ £
wZezr qww T & foa awwa &
gaw  ofcr 8 ama &1 g9 fear
ar fF a3 AW q @ § AR
qraar gl adr & Fw 9T 7w
2 favq wazic ¥ FAEr A
7€ 1% HIC N7 HY U HETT &
TARAT W% TAwoAwa { fa¥
a7 # ga g F1 fax @ f&
et sfega af iy & gw #1 w9Ar
azafT 2 & 1 34 F AAEN FUA
(n€) & wriraial @1 455 ¥
qgd Ot A wwar gharw am
FI azafa w1 T FA AZ Ak
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I A 35T AT H A W%
wid &1 9fv @ amawm -
qe® g W S| AT A G IH
T Awg wAF oy swn v ug
wiwar fafasa wad & wwd s
wifgr #rc & giva zgae N
yerf g wifge & Fqiewad @
fraz e wign—faged wigd § —
fo a8 dw gfeuigzh wfszy @
s foRds %@ &1 ug 2w WiT
TG F AT § 1963 a7 & a9
HEAC 246 § THAHT TF WWA T |
T qd F W1 A@e ¥ wod 49
feare s @x swara faw e
Hagm & 96 g ¥ TwaT Jae-
o & faas weFT ) wiw 8 Wi
AN FT Wl o1 TH FEAT A
W@HT H WA @i ey AT
g1 SET wger:
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"Mr. John Profumo, in making a personal

EEEIEE: e i1 qIT T8 HIHHAT I3 statement to this House on the 22nd day of March,

AF F1§ IART  FegrEF@a Adl
FT O AIUEG FOMFAY, HTRN
qIT AT A gged d FasT
fam @At @@ WO, wraEy, fag
Fgar 72 ¢ f& 23 wea, 1981 &
qzy  FAT Wl wAT H O&E A0
srgay Aty & A ag qI; 8§,
A% Y GWI 7 YA Al &
THZ T ¥ WA, A APUKE &
a war

#, wex #, fade7 s wgm
foomdl 3% & 1| 93F TF A1
WqrT Ha! TR aa@ w0 wAdr  #
T g # w0 dI A gwed
gafa g wgn g faows @
zw w1 forg swaa ¢ i gy
war1  wdl o9 q7 Srar § &
w7 ¥ F AgGr7 AA g
g g st aa § f ww 32 daw

1963 which contained words which he later
admitted not to be true, was guilty of a grave

contempt of this House."

FH! CEAFEATC T4 TeT Farar
qr1 Ty g fdae aeat § feosig
TEl A9 W OTEAA A HF WA W
FAA HEA E | ug W W H Wl
AT F@W FA F |

SHRI N. K. P. SALVE: Mr. Deputy Chairman, Sir,

the question  of con- , tempt of the
(Interrup-tions) Sir, every question ...

ot g Fw arrw arw (5277
AT SAIEE WE WET £

ot foa == &y wiv g aer i
gaR1 et F mad) At st afem,
qI & WEEH aen Tfgw o dvag
F1§ fedz aff 2fwgiuaF1 wyan
faar sma | ug At A ?

House ...



265 Re. Motion of Priuvileoe  [11 SEP. 1981]

off Avvre wAR W 3 At
ey o & faare  fafgds o
~Aifzq 3 TALIAF FRAW |

stoumamafa ¢ 7 37 A
g g W ¥ A

SHRI V. GOPALSAMY (Tamil Nadu):
You hear this side also. (Interruptions). This
is highly improper. Mr. Advani himself has
expressed his desire to hear this side also. So,
thig is highly improper.

o) gow Jw averwe arew o o
w1 ure fraq 187, 188 WX 190
¥agT 47 IoAT M WR ...

st #Emm wed o 99WA
A ag odgma & & @@ IR
gy Srerifzy qrad A 4 @ A IR
|t w1 Ay w7 oA fear &0 9w
#3gfd az v foow o Al
¥aT AW amwm 1 gn fra fedr
frar c3gz o WET W1 AR
R AE IIAT |

st frm @ m: F1§ fram @
g %1€ &1 a1 o fas & agiam
T ?

st gevaifa : g ag @)
21 orwz wrwi A war f&owq
RN CAYT WE | @ A §
argdr wwg ug v A& aa;fe
TF TR FITAT A AL GAFQAT
qY WA AT ¥ AFA O TW A
¥fe grur TOwT #A G AT W
7 #39Fd §, AT Gva &6 quHfad
oy o A & wd | wd e
wmEgT

it g ¥ Ave@W g : AU
wafe & & Far ...

Wl WemATa T WIC AT g
2?7 rmufl adang?
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Mo wf  wgIEn AT
FHG JT B TR GE TURT
87 (swwaww)

SHRI V. GOPALSAMY; They have
moved a motion of privilege. Now we want
to hear this side also.

sl g™ ¥a ArcAw gEm o A
ag7 faqaa & g foazs & 3
f& ...

st gevmafe @ ow wad w®
gi & giwg geariwe gE @
|t Zi1d | wg ¥ 27

oY gw y AREW AT : A7 TR
g7 §fw smwe faaw & yax
aqaw@ £ ...
SHRI NARASINGHA PRASAD NANDA

(Orissa): 1 am making a submission.
(Interruptions) What he is saying is ...

st Wo o a7z W17 W (ATw
g fF fra F gare gwnzs sram
§7? ag o mwrafy wgam ¥ feaz
qudr gag fa fram Fsod 0
gax fag &€ fram adi &0

ot g ¥ arvaaw aww ¢ faw
fraw &1 3719 Seqm fawr 91 39
faaw & g7 ag & woE wiw
FigaAN FIE X FIq7 Aqed
gzgar gfed am wafeg frowd
g7 AT W ¥ (wmEmA) ...
fos foom & agy 3 A @ §
qgaf qAMT |

st wmwafa ¢ owre G2
fieze & S |

=t g™ T qrimw My S
a1 fanurlast fem & faaw § ug
§ aram sgat g (s@we)
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CIBRECTIE C O L A
7] "f_-.’ih SED AT

(Interruptions)

SHRI N. K. P. SALVE: Mr. Deputy
Chairman, Sir, I think the question of privilege,
the whole House will agree, is as much an
important subject for the purposes of this
House or the other House as it is a sacred
subject. It is a serious subject because the
question  involves * maintaining the dignity
of the House; it involves invariably where it
is a question of breach of privilege of one
Member protecting the rights of that Member
against any infringement of the rights given to
him qua Member of  Parliament,
compendiously  described as privilege of
the Member. Iwould have expected that in"
a debate like this because an extraordinary
procedure, an unprecedented procedure,
has been adopted this time. Members have
been allowed to make their submissions to
entitle them for admission of the motion which
they have given, to make their submissions .
to make out a prima facie case. A precedent
never followed earlier, but you in. your
wisdom have allowed this. But, since this
happened, I would have expected, seeing the
seriousness and the importance of the
matter, the Members should have shown
highest Of circumspection, highest of restraint
and not utilize the occasion to outrage the
sanctity of this House. And some of the
Members, I submit respectfully, have degraded
and debased the floor of this House under the
name of the privilege motion only to show
what in the highest degree can be termed a
political gimmickry only for the purposes of
publicity. I regret very much that this
should have been done. Some  of the
Members have restrained themselves; others
* have shown lack of restraint just to' make use
of political gimmickry.

Now I come to {he point—and when I do
that, you will find that what.is
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said in this House is entirely for collateral
purposes; the privilege of the House is not at
their heart. They think that they can make
some political gains out of it. But they are
totally mistaken.

Sir, two types of motions have been given:
One relates to Mr. Venkatara-man and the
other to Mr. Arun Shou-rie. What is the
gravamen of the charge so far as Mr.
Venkataraman is concerned? That Z will deal
with, and the other will automatically have
been dealt with. So far a, Mr. Venkataraman
is concerned, the gravamen of the charge is
that Mr. Venkataraman, niter ilia, stated, and
I quote:

"What she agreed to was that the
Pratishthan should be established and not
that her name should be associated with it,
and when she came to know about it she
asked . them to.withdraw her name. There-
fore, there is no question of her having
asked them to associate her name with these
things."

This is what he said. Sir, every word, every
alphabet, every comma and full stop which
he has said is utterly true and correct, and
what Mr. Arun Shourie has written is wholly
untrue, irresponsible. Why it is that we do not
support the privilege motion against him, is a
matter to which I will come later on.

Suffice it to say that they have themselves
agreed that if Mr. Venkataraman was right,
Mr. Shourie was wrong, and if Mr. Sihourie
was right, Mr Venkataraman was right. And
still both of them are trying to raise the
question of privilege.

SHRI DINESH GOSWAMI: What is
meant by both? I am an independent
Member?

SHRI N. K. P. SALVE: An absolutely
independent Member (Interruptions) Sir,
Lhave no doubt about the independence of
Mr. Goswami. The only thing is thai; once a
while he performs a marriage of convenience
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and at inconvenient times he gets out of the
marriage. That is part of the game. Why go
further into it? Let * us come to the main issue
straightaway.

Sir, if every comma and full stop of this is
correct, then, there is no question of any
privilege against Mr. Ven-kataraman. Sir, no
one ha, denied one fact which must be stated
at the outset. No one has denied that in
Bombay the trust has functioned in. the name
of Indira Gandhi Pratibha Pratishthan. That is
not the issue. No one has denied that a
photograph was taken No one has denied that
a certain caption was given to the photograph.
But, Sir, the crucial factor which all of them
have neglected to mention is, assuming while
not conceding, that the Marathi translation
given of 'Sahbhagi' is correct. That is
hopelessly incorrect. I have got the dictionary
here, and I am going to show you the
meaning, in the dictionary, of association.
Whether it is 'Sahbhagi' or ‘'sahkari' or
anything else, can that document, even by any
wildest stretch of imagination, be called a
document of consent?

SHRI LAL K. ADVANI: .The
Maharashtra Government calls it.

SHRI N. K. P. SALVE: If the , Maharashtra
Government calls it, are we. in this House, to sit
in judgement over the acts of commissions and
omissions of the Maharashtra Government?
Tomorrow the Maharashtra Government will sit
in judgement, over the acts of commissions and
omissions of this House. The Maharashtra Gov-
ernment cannot commit some error and cannot
publish something which is incorrect but
whatever Mr. Venkta-raman says, duly
substantiated by documents which I will be
referring to here, is wrong, wilfully so, Sir!
Surely, a document of consent—I do not know
whether Mr. Advani is conversant with the rules
of interpretation of documents—is a legal
consent, and it ha? to be given in a particular
manner. In a Marathi document it is not written,
if you were to mistake 'sahbhagi' to be a
document of consent and if
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you say this in Maharashtra, people will only
laugh at you; they will not even smile, for the
simple reason that a document of consent is
an entirely different document, and this has
nothing to do whatsoever with consent. That
is the truth accepted by each one of them.
Not one of them has said that it was a
document of consent. What consent has
been given?

The 'document of consent' and the
photograph have been so much relied upon.
Was there anything else? They have said that
the declaration was made before large many
people and that Mrs. Gandhi had consented to
the name of the Pratishthan to be made the
Indira Gandhi Pratibha Pratishthan. Have
they relied upon any document whatsoever?
Have they relied upon any evidence
whatsoever which is credible even before the
people? Forget the test of evidence to be
applied in a court of law.

What have they relied upon or their statement
even before the people that Mrs. Gandhi has
given her consent for the Pratibha Pratishthan
to be named as Indira Gandhi Pratibha
Pratishthan?

SHRI LAL K. ADVANI; Mr. Antulay has
said it.

SHRI N. K. P. SALVE: Again Mr.
Antulay is brought in. Mr. Antulay has also
said one thing; may I quote it?

(Interruptions)

SHRI LAL K. ADVANI; After ten monthg
he says this.
(Interruptions)

SHRI N. K. P. SALVE: Let me quote what
Mr. Antulay said on the floor of the House
there, which is equally true. Otherwise he will
be hauled up for breach of privilege in that
House. We cannot haul him up here. This is
what Mr. Antulay said. Now, Mr. Antulay is
being quoted right, left and centre and out of
context. Whatever may be the lapses *' Mr.
Antulay, whatever may be the lapses of the
Maharashtra Govern-
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ment, whatever may be the lapses * the
Information and Publicity Department of
Mabharashtra, this is what Mr. Antulay said,
and I want to quote from a national daily. It is
not from Bombay.. .

SHRI PILOO MODY: Which paper?
SHRIN. K. P. SALVE. "The Hindu".

SHRI PILOO MODY: What is your
contention? "The Hindu" of this date is
correct but all the newspapers of October, 10
are wrong?

SHRI PRANAB KUMAR MUKHERIJEE:
This i the latest.

SHRI N. K. P. SALVE: My difficulty is
that my learned friend on the opposite side
has had nothing to do with the forensic field.
He is busy drawing caricatures and drawing
buildings, etc. And on an issue which requires
a certain degree of.. (Interruptions) . It is not
a personal attack. In good humour he will
take it. One cannot be even a Jack of all
trades. I will not be able to draw a straight
line. If I say something on architecture, I
would be a; stupid and ridiculous as he is on..

(Interruptions)

SHRI PILOO MODY: I accept your
proposition. You are the expert on
corruption® not me.

SHRI N. K. P. SALVE; Sir, this is what
Mr. Antulay says. I am quoting from "The
Hindu" of the 10th September:

"The Chief Minister said in the State
Assembly, while replying to the debate on
the issue of collection of funds for the
Pratishthan and other trusts.. ."

During his one-hour speech, Mr. Antulay
said; "On the .very first day Mrs. Gandhi
had said that her name should not be
associated with the Pratishthan. But I only
felt.." (Interruptions)
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SHRI J. K. JAIN: What is this sound? You
are capable of doing this only?
(Interruptions).

SHRI RAMANAND YADAYV (Bihar):***

MR. DEPUTY CHAIRMAN: Don't record
it.
SHRIN. K. P. SALVE; I quote:

During his one-hour speech, Mr. Antulay
said:

"0, the very first day, Mrs. Gandhi had
said that her name should not be associated
with the Pratishthan. But i only felt that I
would be able to persuade her and she, will
giv, her consent."

Mr. Antulay said he was deeply sorry
that Mrs. Gandhi was associated with the
controversy even though sh, had refused
permission to name the Pratishthan after
her. He thought he would be able to per-
suade her. "This was the only mistake I
have made", he said.

Now, this is what Mr. Antulay said.

SHRI PILOO MODY: How much did this
item cost?

SHRI N. K. P. SALVE; Mr. Antulay may
speak lies. Assuming, while not conceding,
that everyone may tell a lie to save his skin,
will documents tell a li, today?

SHRI LAL K. ADVANI.- No.

SHRI N. K. P. SALVE; And if documents
do not lie, does not this document merely
say—Mr. Advani, I put it to you—"i am
happy to associate myself with the Pratibha
Pratishthan of Maharashtra"? If this is what i
stated, are they reading into this that the
Pratibha Pratishthan of Maharashtra may b,
named as Indira Gandhi Pratibha Pratishthan?

SHRI LAL K. ADVANI; After the signing
of this document, immediately it is registered
as Indira Gandhi Pratibha Pratishthan. What
else i» the implication?

***Not recorded.
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SHRI N. K. P. SALVE; I am not for a
moment contesting that claim that the trust...
(Interruptions).

SHRI PILOO MODY; What did you read?
What did you quote Just now? (Interruptions)

SHRI N. K. P. SALVE; The alleged
document of consent. This iy what is written
on the document.

SHRI PILOO MODY: My understanding
is that the document was in Marathi. Am I
correct?

SHRI N. K. P. SALVE; The document
was in English.

SHRI PILOO MODY; This iy what you
wer, reading?

SHRI N. K. P. SALVE; Yes. (In-
terruptions). 1 am grateful to Mr. Piloo Mody
for having raised this point that the document
wa, in English because instead of translating
Marathi into English, I am now going to
translate English into Marathi to show what it
means. And then wunderstand its clear
implications, and you will have no doubt left,
if you make * objective evaluation of what
Mr. Venkataraman has said, along with some
other document that 1 am pointing out to. You
will have no doubt left whatsoever, whatever
else the document may be called, but it will
never be called a document of consent. That is
what Mr. Arun Shourie's article said. Hav, I
for a moment said that what Mr. Advanr read
as one of the recitalg in the trust deed is
wrong? Indeed, the trust deed, the recital, is
there. It was named Indira Gandhi Pratibha
Pratishthan. Is this what h, said?—that for
some time it was not being named as Indira
Pratibha Pratishthan. The appellation was not
that of Indira Gandhi Pratibha Pratishthan—
that iy not what Mr. Venkataraman said. What
Mr. Venkataraman said was she did' not give
her consent. Purely a recital in a trust deed
that it is named so and so does not mean that
the person has given his or her consent. Many
times trust deeds are made in the names of
persons who have not given their consent .. .
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SHRI N. K. P. SALVE; I am coming to
that.. .

SHRI PILOO MODY: May I ask another
question? God knows how many hundreds of
reports appeared on 10th October and
thereafter this trust has been named after her..

(Interruptions). She has an enormous
publicity department and large staff which
constantly combs all the publications.
Nobody brought to her attention, she did not
thereafter request for an  immediate
withdrawal!

SHRI LAL K. ADVANI; On July 23 Mr.
Dhawan wrote for this.. .

SHRI N. K. P. SALVE; I am coming
to that...

SHRI PILOO MODY; I am asking a
simple question.

SHRI N. K. P. SALVE; My simple answer
is this. Maybe, there was some delay because
of the communication gap. But long before
th, controversy started, long before anyone
raised a finger against Mrs. Indira Gandhi.. .

SHRI PILOO MODY; Is it a com-
munication gap or is it a communication
lapse?

SHRI N. K. P. SALVE; A, we debating
that there was no delay? The crucial question
i this. If you want to question the bona fides,
unless We understand the fact that there was
absolutely not a finger raised against the
mode of collection nor any allegation made
about tht mala fides of the? trust in June, and
the Special Assistant of the Prime Minister
wrot, a letter to Mr. Antulay...

SHRI LAL K. ADVANI; Nine months
after that.

SHRI N. K. P. SALVE; From November
to June i, 9 months? What
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method of calculation is this? June to
November is 9 monlhs? At least be correct in
the calculation.

SHRI LAL K. ADVANI; October to June.

SHRI N. K. P. SALVE: Mr: Advani, even
from October to Jun, does not make 9
months. Don't be obsessed with 9 months. . .

SHRI PILOO MODY; I would like t,
know which system of geometry is adopted.
According to th, Ucleadian system of
geometry on which modern mathematics is
based, October to June
is 9 months.

>

SHRI J. K. JAIN; No mention of dates?
Which day of October to which day of June?
Then you calculate.

SHRI N. K. P. SALVE; From 11th October
to 7th June doesn't make 9 months. Anyway,
now it ig a question Of privilege that I mad, a
wrong statement. So, giv. another notice of
breach of privilege. Now, in the month of
Jun, what is crucial is this: whether or not in
the first week of June, it iy well established
that so far ag the trust is concerned, this
political controversy was nowhere °n the
scene. I, it not clea, that sometime in the first
week of June, though in Maharashtra it wag
functioning as Indira Gandhi Pratibha
Pratishthan, either here in this House or in the
other House nobody had ever said that there
was anything mala fide about this Pratibha
Pratishthan collecting money in the manner in
which it was collecting or that there was any
impropriety nor was there anything said that
probity or purity in public life or public
morality were involved in Mr. Antulay
associating himself with a trust which was
collecting funds. None or these issues were
raised in the month of June and in the month
of June itself Mrs. Gandhi wrote—and it is
not denied that it was written in June—and
the document in original has been produced
her. and a, the basis for
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exonerating Mr.  Venkataraman, she
stated.

"While I am interested in the subject and
while I do want the functions of the Trust to
go on, I do not allow my name to be
associated and, therefore, I would want
you to delete "y name from the Trust." Thi,
is what she has said. "I want my name to be
deleted from this." This is what she said and
this is what Mr. Venkataraman
mentioned. This  is what she said when
she cam, to know about it and sh, asked him
to withdraw her name.

SHRI PILOO MODY: The crucial
question iy when sh, came to know about it.
(Interruptions). Th, crucial point is when she
came to know about this.

SHRI L. K. ADVANI; Sir, Mr. Antulay
has thanked her ior agreeing to it.
{Interruptions). When he Las thanked her for
agreeing to this.. .

MR. DEPUTY CHAIRMAN: Let him
conclude, please.

SHRI N. K. P. SALVE; Sir, before your
judgment is pronounced, they are already
acting hopelessly demoralised and as a last
resort. Let this listen now.

(Interruptions).

SHRI PILOO MODY:; Sir, I do not want the
gentlemanly behaviour of Ui, Opposition in
comparison to that of the ruling party
members, to be strued as demoralised. As
gentlemen, Sir, we would like to hear the
other point of view even though it is
fabricated.
(Interruptions)

MR. DEPU1Y CHAIRMAN: Please let

him conclude now.
(Interruptions)

SHRIMATI AMARIJIT KAUR
(Punjab): Sir, what i? this? Every-time this
honourable Member is getting  up and
saying something. (Interruptions)

SHRI PILOO MODY: Madam. I would
recommend other issues like 'Khalistan' to
you.

(Interruptions)
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SHRI SANTOSH MITRA (West
Bengal): Sir, I object to the remark of the
honourable Member that the Opposition is
demoralised. (Interruptions)

MR. DEPUTY CHAIRMAN: Piease let
him conclude.

SHRILN. K. P. SALVE: Sir, I am coming to
another contention against what Mr.
Venkataraman has said and I will show how
Mr. Venkataraman has been completely
exonerated. He said: "I am producing the
original document signed by the Prime Minis-
ter on 11th. October, 1980", which clearly
shows that the signed document bearing the
caption "Pratibha Pratishthan"...

(Interruptions)

SHRI LAL K. ADVANI: Sir, what is it that
is being quoted now? (Interruptions). I would
like to know what it is that he is quoting from.
He did not quote in the House. (f?iter?-
uptioi!S). I do not think Mr. Venkataraman
quoted from it. If this is an official document
and if it is quoted here, it should be placed on
the Table of the House.

SHRIJ. K. JAIN: No, no.

SHRI LAL K. ADVANI: Sir, he read out
from his notes. He did not quote from any
document. I do not object to his mentioning
it. But I want to know what it is because I
thought he was only quoting from his notes. If
it is a document that is being quoted, then it
should be placed on the Table.

(Interruptions)

SHRI PRANAB KUMAR MUKHERJEE:
It is not a document. He is only quoting"
from his notes.

SHRI N. K. P. SALVE; I am quoting from
the notes given to me by Mr. Venkataraman
to show as to what his defence is in this. He
has given c captain defence and I am quoting
from the notes. (Interruptions). I am quoting
from his notes. He has given certain defence
and I am quoting from the notes.
(Interruptions). And, Sir, whether it is to be
placed
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or not to be placed may be your decision. |
am reading from the notes to show what the
truth of the matter is. what the newspapers
publish.

SHRI PILOO MODY: The whole
world knows about it. When the
who!: world knows about it, only his papers
do not mention it. (Interruptions)

SHRI N. K. P. SALVE: This is what Mr.
Venkataraman's contention is and his
contention is that he was producing the
original document of 11-10-1980 which say;
that Mrs. Gandhi signed the document
bearing the caption "Pratibha Pratishthan".
(Interruptions), "When it 1is 'Pratibha
Pratishthan' ", further he says, "and not Indira
Gandhi Pratibha Pratishthan as stated in the
newspaper report relied upon by the
honourable = Members, the honourable
Members can see that report and decide that
Mrs. Gandhi has not signed document of
consent to the Trust of Indira Gandhi Pratibha
Pratishthan to be named after her."

(Interruptions)

SHRI PILOO MODY: I do not think this
is correct.
(Interruptions)

SHRI N. K. P. SALVE: I am not yielding.
Please sit down. (Interruptions)

SHRI LAL K. ADVANI: Sir, a copy of the
"Lokraj" was produced before you.
(Interruptions) It is a copv of the "Lokraj".

MR. DEPUTY CHAIRMAN; That is all
right. Let him conclude now.

SHRI LAL K. ADVANI: "The Indian
Express" is not the right thine. It is the
"Lokraj" which is important because that is
the Government document.

MR. DEPUTY CHAIRMAN: Both the
things are there. They must be there.
SHRI LAL K. ADVANI: What I mean to

say is that I am not relying on "The Indian
Express".
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SHRIN. K. P. SALVE: Sir, the

Trust deed was registered on th, 18th
November, 1980 and you can see the tour
programme of Mrs. Gandhi. If it is registered
on the 18th November, 1980, how could it b,
inaugurated in October? (Interruptions). Sir,
this is just like saying that a child is guilty of
certain acts which, in point of time, were done
befor, the child was born. (Interruptions).

SHRI NAGESHWAR PRASAD SHAHI:
No. no.
(Interruptions)

2P.M.

SHRI N. K. P. SALVE: This is your
interpretation.
(Interruptions).

The inauguration of the trust by usage, by
practice, and by  every
known social custom --------
(Interruptions),

SHRI NAGESHWAR PRASAD SHAHI:
No. (Interruptions). A trust can be
inaugurated before registration.

(Interruptions).

SHRI PILOO MODY: Mr. Deputy
Chairman, Sir. he is misleading the House.
Mr. Salve and I can sit in the lobby and
discuss the matter. The trust is operative from
that moment. That is the law.

(Interruptions)

SHRI N. K. P. SALVE: There is some
function. There is some... (Interruptions).
There is bound to be some ceremony, and if
you are going to say 'No' ... (Interruptions) let
the country know... (Interruptions). Please
yourself.

(Interruptions).

SHRI LAL K. ADVANI: Mr. Salve used
the word * 1 think it is totally
unparliamentary.

(Interruptions).
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MR. DEPUTY CHAIRMAN: It will not be
recorded.

SHRI PILOO MODY: Let it be on
record and let it show what sort of person he
is.

SHRI LAL K. ADVANIL It is totally
unparliamentary. You cannot call an hon.
Member a *

SHRI PILOO MODY. I want it to be on
record.

MR. DEPUTY CHAIRMAN: Now it has
been done.

SHRI PILOO MOEY: I want it to be known
that Mr. Salve called  me *and it should be
on records. (Interruptions)

SHRI J. K. JAIN: Are younot a *
(Interruptions)

SHRI N. K. P. SALVE: I regret having
used the word in the rush of the moment
which I should not use. But I will humbly
pray to him not to act as one.

(Interruptions).

The trust was registered itself in
November, and it is nobody's case that Mrs.
Gandhi anywhere near this date went to
Bombay and, therefore, the question of
inauguration just does not arise. There is a
document  in  original  which, Mr.
Venkataraman tells me, has been submitted to
the Chairman. And this is a crucial document
I rely upon, submitted to the Speaker and
Chairman. Mr. Venkataraman say, that the
Prime Minister did not accord permission to
Shri Antulay for naming the trust as Indira
Gandhi Pratibha Pratishthan as the letter from
the Special Assistant to the Prime Minister in
June, 1981 clearly shows. (Interruptions).
What is it that you are trying to rely upon to
drag Mrs. Gandhi's name into this, for
dragging Mr. Venkataraman irito this or....

*Not recorded.
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SHRI LAL K. ADVANI: He wants only
Mr. Antulay to be dragged into this.
(Interruptions)

SHRI N. K. P. SALVE: Who am I to drag
him? (Interruptions). I am nobody to drag Mr.
Antulay. Mr. Antulay himself said that it was
his own error. He dragged himself into this by
error. (Interruptions). This is the difficulty. He
dragged himself into this by mistake, and as a
result of this, by complete distortion, by
falsehood, by capricious and malicious
propaganda they are dragging the name of two
persons who have nothing to do with the trust.
(Interruptions)

Thig is capricious, this is malicious, entirely
untrue. Sir, this is borne out by these
documents.  (Interruptions) The person
concerned obviously has no knowledge of the
document of consent or deliberately and
wilfully does not say it. Whatever he writes
constitutes a question of privilege. But is it
proper that we give importance to such utterly
false, untrue and irresponsible statements by
newspapers? (Interruptions) T will show you
precedents; forget about it. One way of
punishing the guilty i by showing the
contempt he deserves, by completely ignoring
it.

Sir, I am citing the case in England. (Time
bell rings). Sir, I will take five minutes. Sir,
there have been caseg in England where such
instances have come about. The newspapers
have published defamatory and libel
statements but the Privileges Commit, tee
refused them and decided not to take
cognizance of them and ignored with the
contempt they deserved. And that is what we
want to do. Sir, from the May's Parliamentary
Practice, I shall show you two famous cases,
one in England and the other in India, from
the May's Parliamentary Practice, 18th
Edition, page 167. That will suffice. Sir, this
is from the May's- Parliamentary Practice,
18th edition, page 167. Sir, in some ins-
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tances, the House has contended useif with
adjudging the papers' complaint of a libel
without taking any further action. And, Sir, I
am reading from the famous "Daily Mail'
case. This is as recent as 1947. And this is
what the Privileges Committee had held that
a breach had been committed by a false
reporting that there was some secret session
of the Parliament, that (he Members
participated in a secretive manner separately
and then in the House, which was very
derogatory to the dignity (f the House. In that
connection, the Privileges Committee said,
and I am quoting from the report of the
Privileges Committee of the House Of
Commons in the 'Daily Mail' case, 1948,
page 4.

"Whilst recognising that it is the duty of
Parliament to intervene in the cases 01
attacks which may tend to undermine
public confidence in and support of the
institution of Parliament itself, your
Committee think it important on the one
hand, the law of Parliamentary privilege
should not be administered in a way which
would fetter or discourage the free
expression of opinion Or criticism,
however prejudice or exaggerated such
opinions or criticisms may be, and on the
other hand the process of parliamentary
institution should not be used in a way
which  would give importance to
irresponsible statements."

Sir, this ** " procedure . (Interruptions)
SHRI DINESH GOSWAMI: Sir, may I
ask one question?
SHRI LAL K. ADVANL Is it a
Committee's Report?
(Interruptions)
SHRI N. K. P. SALVE: « « below our dignity

to give importance to untrue, fals capricious
matters.

SHRI DINESH GOSWAMI: Sir may I
put one question to Mr. Salve' Is it not a fact
that in both the cases the matter went to the
Privileges Com i mitte...  (Interruptions)
In bot
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the cases, the matter \rrffi to the Privileges
Committee and the Committee decided. Are
you saying that if the permission i refused,
there will be no privilege? In one case, the
consent was given. These cases went to the
Privileges Committee. They decided not to
take up.

SHRI N. K. P. SALVA: Seco ,dlv Sir, I
may read from the report of the Privileges
Committee in India. Sir, I am reading from
the 9th Report of the Privileges Committee
of th, Second Lok Sabha.. .

SHRI LAL K. ADVANL Is
Privileges Committee Report?

it the

SHRI N. K. P. SALVE; The Report of the
Privileges Committee.

SHRI DINESH GOSWAMI; Send it to
the Privileges Committee.

SHRI PILOO MODY; Mr. Deputy
Chairman, Sir, th, hon. Member has quoted .
. (Interruptions), Sir", I am on a point of
order. (Interruptions) Kindly make him sit
down. I am on a point of order.

MR. DEPUTY CHAIRMAN: Yes,
Please.

SHRI PILOO MODY: Sir, he &»« quoted
two examples, both Reports of the Privileges
Committee, one of ™ House of Commons
and the others of the Lok Sabha. We also
maintain the same thing. Let the Privileges
Committee come out with the same ruling.
We do not mind. Let it go to the Privileges
Committee first.

SHRI N. K. P. SALVE: Sir. you rightly
heard the argument, if was only to be heard
for the purposes of rejection. It is not
understandable what they arc saying.

Sir, Iam reading 'from
of the Privileges Committee.of
Lok Sabha, page 2, and this is what they said;
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"The Committee are of the opinion that
such remarkl, which cast aspersiony "arid"
attribute irresponsibility tend to diminish the
respect due to Parliament. Strictly construed,
they would amount to , breach of the
privileges of the committee. The Committee,
however, feel that it is not consistent with
the dignity (E the House to take notice of
every such statement which may technically
constitute a contempt of the House. The
House would'best consult its dignity if it
ignored such improprieties and
indiscretions."

Sir,, I submit that the best way we can show
contempt for utterly untrue, incorrect and
'false reporting in the Indian Express is by
showing the contempt it deserves by ignoring
it and by not. sending it to the Privileges
Committee.
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The Hous" then adjourned for
lunch at eleven minute.-; past two of
the clock.

The House reassembled after lunch at
eighteen minutes past three of the clock, The
Vice-Chairman (Shri Dinesh Goswami) in
The Chair.

REFERENCE TO THE ALLEGED
PLIGHT OF BUILDING CONS
TRUCTTON WORKERS IN DEIHI

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI); special mentions. Shri Malik.
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